FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF [AMITA ART PRINTERS PRIVATE

LIMITED]

RELEVANT PARTICULARS

Name of corporate debtor

Ammita Art Printers Private Limited

Date of incorporation of corporate debtor

26™ November 2008

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Mumbai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U22219MH2008PTC188485

Address of the registered office and principal
office (if any) of corporate debtor

B/57, Giriraj Industrial Estate, Mahakalicaves Road,
Andheri [East] Mumbai 400093

Insolvency commencement date in respect of
corporate debtor

20" July, 2021 (intimation received by IRP on 14™ August
2021)

Estimated date of closure of insolvency resolution
process

16" January, 2022

Name and registration number of the insolvency
professional acting as interim resolution
professional

JAGDISH RATANLAL AHUJA
IP Registration no: IBBI/IPA-002/IP-N00401/2017-
2018/11175

Address and e-mail of the interim resolution
professional, as registered with the Board

JR Ahuja & Co, Company Secretaries, UG-329, Dreams
Mall, LBS Road, Bhandup West, Mumbai 400078
Email: pesjrahuja@gmail.com

10.

Address and e-mail to be used for correspondence
with the interim resolution professional

JR Ahuja & Co, Company Secretaries, 2C-1405, Dreams
Complex, LBS Road, Bhandup West, Mumbai 400078
Email: cirp.amitaart202 1@gmail.com

11.

Last date for submission of claims

28" August, 2021

12.

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by the
interim resolution professional

Based on limited information, there is no class of creditors
under Section 21(6A)(b)

13.

Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a
class (Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) The relevant forms can be downloaded from the web
link:

https://ibbi.gov.in/home/downloads

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Amita Art Printers Private Limited on 20™ July, 2021.

The creditors of Amita Art Printers Private Limited are hereby called upon to submit their claims with
proof on or before 28™ August 2021 (falling fourteen days from the receipt of communication of
appointment of the interim resolution professional) to the interim resolution professional at the

address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

IBBI/IPA-002/
1P-N00401/
2017-1811175




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class in Form CA. — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

7’\/\_”§ A
Sd/-
Jagdish Ratanlal Ahuja e e
Interim Resolution Professional 1‘;5‘ ,?gA_ggé,

|P-N00401/

Date : 17" August 2021 ‘ 20{7- ,
Place: Mumbai 3 J
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G.G. DANDEKAR MACHINE WORKS LIMITED {
Regd. Office: 211/A, MIDC, Butibori Industrial Area, Village Kinhi, Tal. Hingana,
Dist. Nagpur-441122
GIN: L99999MH1938PLC002869; Tel.: (071 03) 295109;
E-mail: cs@ggdandekar.com; Website: www.ggdandekar.com
NOTICE

e is hereby given that 82nd Annual General Meeting (AGM) of G. G. Dandekar
_-hine Works Limited (the Company’) will be held on Tuesday, the 14th day of
~tember 2021 at 09.30 a.m, (IST) through Video Conferencing ('VC') or Other Audio
2l Means (‘'OAVM’) facility in compliance of provisions of the Companies Act, 2013
2 Act) and Rules thereunder including amendments thereto read with the General
- Jar No 14/2020 dated 8th April 2020, the General Circular No. 17/2020 dated 13th
2020 the Generai Circular No. 20/2020 dated 5th May 2020 and the General Circular
122021 dated 13th January 2021 issued by the Ministry of Corporate Affairs
—inafter referred to as “MCA Circulars’) and the SEBI (Listing Obligations -and
4sure Requirements) Regulations, 2015, including amendments thereto read with
SEBI Circular No. SEBVHOICFD/CMD1/CIR/P/2020/79 dated 12th May 2020 and
3! Circular No. SEBIIHOICFDICMDZICIRIPIZ021f11 dated 15th January 2021
—=inafter referred to as ‘SEBI Circular’), fo transact the business set forth in the Notice
GM.
mpliance with the aforesaid MCA Girculars and the SEBI Circular, the electronic copy
-= Notice of the 82nd AGM and the Annual Report for the Financial Year 2020-2021 of
~ompany will be sent only by email to all those Members, whose email address(es)
= =gistered with the Company or the Registrar and TransferAgent (R&T Agent) viz. Link
-2 India Private Limited or with their respective Depository Participants (DPs). The
= will be available on the Company’s website www.ggdandekar.com and on the
e of the Stock Exchanges on which the Company's shares are listed viz. BSE
-=d www.bseindia.com. ;
~ners can vote either through remote e-voting or e-voting at the fime of AGM.
_ctions for remote e-voting, e-voting at the time of AGM and procedure for attending
<M through VC/OAVM facility for the Members holding shares in dematerialized
=, physical mode and for the members who have not registered their e-mail
=sses will beprovidedinmeNoﬁoeofmeAGM.
~w of the above, Members are requested to register their e-mail address(es) or
;es therein, if any, at the earliest, to receive aforesaid AGM Notice, Annual Report

2gin 1D & password for e-voting electronically. Shareholders holding shares in
-arialized mode are requested to register their email addresses and mobile numbers
- eir relevant depositories through their depositary participants. Shareholders
~q shares in physical mode aré requested to fumish their email addresses and

- numbers with the Company at i@ggdandekar.com or its R&T Agent viz. Link
- India Private Limited alpune@linkinﬁmno.in. i
~sars (in case of holding shares in physical form) who have not updated their bank

—nic mode may update their bank account details through the aforesaid email
_ses of the Company and the R&T Agent by providing necessary documents and
—afion, Members (in case of holding shares in dematerialized form) are requested to

+t details for receiving the dividend, if any, directly in their bank accounts through

e FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
OR A ON O REDITORS O

RELEV/

A A IR e 5 R

PARTICULARS

Name of corporate debtor

Date of incorporation of corporate debtor
Authority under which corporate debtor is
incorporated / registered

7. | Corporate Identity No. / Limited Liab
\dentification No. of corporate debtor

26th November 2008 -
Registrar of Companies, Mumbai

o [

U22219MH2008P 1C 168485

Amita Art Printers Private Limited

5. | Address of the registered office and

principal office (if any) of corporate debtor | Road, Andheri [East] Mumbai 400093

Tnsolvency commencement date in 0th July, 2021(intimation recei
respect of corporate debtor 14th August 2021

7. | Estimated date of closure of insolvency 6ih January, 2022
resolution process

stration number of the AGDISH RATANLAL AHUJA

8. [Name and regi
insolvency professional acting s interim |P Registration no:
lution professional |BBYIPA-002/IP-N00401/2017-2018/1

‘Address and e-mail of the interim
resolution professional, as registered

with the Board West, Mumbai 400078

Email: pesjrahuja@gmail.com

‘Address and e-mail 1o be used for
corespondence with the interim resolution

professional Bhandup West, Mumbai 400078

Email; cirp.amitaart2021

11.| Last date for submission of claims 28th August, 2021

B/57, Girira) Industrial Estate, Mahakal caves

ed by IRP on

JR Ahuja & Co, Company Secretaries,
UG-329, Dreams Mall, LBS Road, Bhandup

JR Ahuja & Co, Company Secretaries,
2G-1405, Dreams Complex, LBS Road,

mail.com

1175

12,/ Classes of creditors, if any, under clause

Based on limited information, there is no class

with- proof on or before 28th August 2021 (falling fourteen days from the
communication of appointment of the interim resolution professionaljto the interim
professional atthe addrass mentioned againstentry No. 10.

creditors may submit the claims with proof in person, by postorby electronicmeans.

of authorised representative from among the three insolven

No.13toactas authorised representative of the classinForm ~!&MApp€icabk

=~ DPsforupdating bank account details. ;
: By order of the Board of Directors
For G. G. Dandekar Machine Works Limited
: Sdl-
= Nagpur Sayalee Yengul
= 16th August, 2021 Company Secretary

Submission offalse or misleading proofs of ciaim shall attract

Date: 17" August 2021 ' Jagdish Rata

* Interim Resolution P

(b) of sub-section (6A) of section 21, of creditors under Section 21(BA)b)
ascertained by the interim resolution
professional
13.| Names of Insalvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
ree names for each class)
14 (=) Relevant Forms and {a) The relevant forms can be downloaded
(b) Details of authorized representatives from the web link:
are available at: hitps:/fiobi.gov.inhomeldownloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Amita Art Printers Private Limited on 20th

July,2021.
The creditors of Amita Art Printers Private Limited are hereby called upon to submit their claims

The financial creditors shall submit the claims with proof by electronic means only. All other

Afinancial creditor belonging toa class, as listed against the entry No. 12, shall indicate its choice
assionals listed against entry

receipt of
resolution

Sd/-
nlal

lumbai

Picic Bank

Branch Office: ICIC Bank Ltd., Office Number 201-B. 2nd Floor, Road No 1 Plot No-B3, WIFL IT Park,
Wagle Industrial Estate, Thane, Maharashtra- 400604
— following borrower/s have defauitedin the repayment of princi paland interestof the loans facil

-=n classified as Non-Performing Assets {NPA). A notice was issued to them under Section 13
«ssats and Enforcement of Security interestAct-2002 on their last known addresses, however it

g5
OTICE

ity obtained by them from the Bank and theloans have
(2) of Securitisation and Re-construction of Financial
was not served and hence they are hereby notified by |

| Ahuja ’

«=v of this public notice.
- ~Name of the Borrower/ Pro Address Date of Notice | NPA
SR S o Seured e ity | 88
‘ Number) & Address Assst to bo Enforced on Date of Notice
Ruchi Si Virendra Pratap Singh/ Flat No. C-121 2, 12th Flat No. C-1212, 12th Floer, C Wing, Arihant Jaly 03, 2021 |31/12/
ioor, C Wing, Arihant Anaya, Piot No 04, Sector No 35g, Anaya, Plot No 04, Sector No 35g, Kharghar, S. 2020
Knharghar, Maharashtra, Navi Mumbai- 410210/ Maharashtra, Navi Mumbai- 410210 18,01,513/-
LBNMU00002903816 ; :
~ Xalpana Arun Patil/ Arun Pandurang Patil/ Flat No. AL-4 Flat No. AL4 6/1/8, Sahjesvan Society, Sector July 03,2021 |31/01/
3uilding No 6, Room No 8,sahajeevan Soc Airoli Sec-16, Airoli, |No. 16 Airoli, Navi Mumbai, Maharashtra,thane- Rs. 2021
sdaharashtra, Mumbai- 400708/ LBPVL0000470591 9 400708 4,73,266/-
J=yram Dattaram Khade/ Jayshree Jayram Khade/ | BLDG Gr. | Room No.3 Ground Floor & Room No.5, 1st July 03, 2021 |30/11/
= oor Room No.5 Nav, Maharashira Nagar M.B. Mils Comp, Floor, Pancharatna Bldg, Near, Neral Station, Rs. 2020
Tardso Mumbai, Maharashtra, Mumbai- 400034/ Near Karjat, Manharashtra, Karjat- 401201 7,24,717-
_ZMUMO0000394584 ‘ A ! 2 : T paies
 =.khada Vaibhav Gawad/ Vaibhav Chandrakant Gawad/ 106, B |Flat No. A-201. 2nd Floor, AWing, Ocean Pearl July 03, 2021 |30/11/
wing, Jash Apartmert, Mahim Road, Near Laxmi Narayan Teple, |Building, Mahim Road, Palghar West, S. Rs. 2020
=zighar, Maharashtra, Palghar- 401404/ LBTNE00003609921 No.162. Maharashira, Palghar- 401404 19,62,686/-
Sayali Uthas Raut/ Uihas Ramchandra Raut/ Flat No 308, BLG |Flat No. A-401, 4th Floor, AWing, Sumiti CHSL, July 03, 2021 [31/12/
~= 02, Ostwal Empire, Boisar, Maharashtra, Boisar- 401501/ | Otwal Empire, Type €2, Near Silver Avenue Rs. 2020
_=VRR00003139643 Hotel boisar West, Sr. No.111/A=2,111/A-112, 19,77,118/-
: ¢ 111/A11; 143/312, 1121 ‘8121, Maharashtra, =
Boisar- 401501 ; :
— anka Namdev Chavan/ Vitesh Shravan Rathod/ Flat No 403, | Flat No. 001, Ground Floor, Om Sai Sharan July 03, 2021 {31712/
= Fioor, Maruti Hights, Kulgaor.Jadhay Colony, apur . | CH ot Na S wall, alyan, Badlapur 2 Rs.: 2020
S — =3 =

o — T
S =
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